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CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH,

JABALPUR

Original Application No. 491 of 2005

TndeTe this the 187 day of 055" 2005

Hon’ble Shri M.P. Singh, Vice Chairman
Hon'ble Shri Madan Mohan, Judicial Member

K.K. Mitra & 3 Ors, Applicants
(By Advocate — Shri K. Shroti)

Versus
Union of India & 5' Ors. Respondents

(By Advocate — Shri A.P. Khare)
ORDER

Bv Madan Mohan. Judicial Member —

By filing this Onginal Application the applicants have claimed the

following main reliefs:

“1.  quash the order dated 23.4.2004 (Annexure A-1) as amended
vide order dated 12.8.2004 (Annexure A-3) in so far as it is related

to the applicants,

2. direct the respondents to produce the entire record pertaining
to the posting of the applicants to Avadi before this Hon’ble

Tribunal.”

2. Heard the learned counsel for both the parties.

3. Itisargued on behalf of the respondents that in compliance with the

order dated 23.4.2004 (Annexure A-1) the applicants have joined their
duties on the transferred station i.e. Avadi in the month of April, 2004 and
now they have filed this OA on 17" May, 2005 i.e. after about more than
one yvear from the date of their joining at the transterred station. Thev are
getting salarv and othc;r emoluments from the transterred station and not

trom labalpur Hence, the imnugned orders are alreadv execuited by the
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applicants and now this Tribunal has no territorial jurisdiction to entertain

this Orniginal Application.

4. In reply the learned counsel for the applicants argued that the

applicants can also agitate the matter before this Bench of the Tribunal

because the impugned orders were passed at Jabalpur,

5. After hearing the learned counsel for both the parties and on careful
perusal of the pleadings and records, we find that the preliminary
objection advanced on behalf of the respondents 1s not denied by the
applicants, rather they have accepted that they have joined their duties on
the transferred station at Avadi in the month of April, 2004 and they have
filed this OA on 17" May, 2005 i.e. after more than one year from the
date of their joining at Avadi. We find that as the impugned orders are
executed by the applicants, now, this Tribunal has no territorial

jurisdiction to consider and decide this Original Application.

6. In view of the aforesaid position the Original Application is
dismissed for want of territorial jurisdiction. However, the applicants are
at liberty to seek the remedy from the appropriate court if they still feel

aggrieved and so advised.

7. The Registrv is directed to enclose a copy of memo of parties

alongwith this order and also supply the copy of memo of parties to the
concerned parties while issuing the certified copies of this order. .

(Madan Mohan) . (M.P. :ngh)
Judicial Member Vice Chairman
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